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The exploitation of the lignite resources
in the desert area of Rajasthan will ulti-
mately pave the way for the advancement
of (he State.

{11} MALPRACTICES IN SELECTION OF
STUDENTS IOR ADMISSION TU EDUCA-
TIONAL INSTITUTIONS, SPECIALLY IN
TaMIL NabDu.

DR. V. KULANDAIVELU (Chidam-
baram): T would like to draw the imme-
diate attention of the House and the Union
Ministry of Education to the serious phight
of the poor and the underprivileged in
the matter of admission to the educational
institutions particularly in Tamily Nadu.

When a student to be uninfluencial and
poverty-ridden he or she could not be
accommodated in the professional courses
however bright hisjher antecedents and
education career may be. The reason for
the deprivation lies in mal-administration
attended with mal-practices. With a rare
exception to the devoted colleagues, the
private institutions are generally taking
advantage of this situation. Selection to
the professional courses like  Medical,
Engincering, Agriculture, Polytechnic and
industrial training courses  etc. and the
publication of thc results are subjected to
undue delay for the same reason; and the
innocent public have to face much hard-
ship. The institutions can claim confiden-
tiality in respect of records which would
reveal the eligibilities of the selected candi-
dates, but the fact is that the exploitation
and malpractices continue to persist.

Unless the problem is seriously viewed.
there may not be a maintenance of justice
to the poor and the under-privileged. So,
1 urge upon the Union Government to
curb this evil strongly.

15.03 hrs.

[DR. RaJINDRA KUMART Baispar in the
Chair)
(iii) NEED FOR SMALL INDUSTRIES IN
Bpar DiSTRICT OF KARNATAKA.

SHR!I NARSING SURYAWANSH!I
(Bidar): The Central Planning Commis-
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sion has declared Bidur Disirict as a
chronically backward arca. The problems
on account of absence of indusiries are
accentuated by the dry belt here, where
ugriculture s 4n  impossible  avocation.
Bidar Disrict is also a no-industry district.
Unfortunately, Bidar is also a  drought-
praone area. The pcople seem to  wither
away as a consequence of unemploynient
and due 10 the neglect of the Centre. The
Centic should allot liberally funds for
setting up small industrial units fit for
such dry areas, since the State is unable
to expand its avenucs for raising resources.
Khudi and Village Industries Commission
should be directed to encourage local
pcople in self-employment. The dry farm-
ing techniques are 10 be  taught to the
local people. Drought-prone area program-
mes are to be implemented  here. The
Development Commissioner of  Small In-
dustries and the National Small Industries
Commission should be directed to conduct
surveys of this area so that small suitable
units can be set up. One of the nationalised
banks should be directed to adopt a taluk
or two here for industrial development.
Fmployment opportunity  should thus be
generated through setting up of small in-
dustries in semi-urban and urban areas and
tiny units in rural aress of Bidar District.
The Centre should immediately _save this
district from devastation beyond repaid.

(iv) PROBLEMS BEING FACED BY HAND-
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**The original speech was delivered in Kannada.
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(v) NLID FOR GIVING ¥FINANCIAL  ASSIS-
TANCE TO BIHAR FOR REPAIRING Na-
TIONAL HIGHWAYS IN THE STATFK
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(vi) NEED FOR RE-INTRODUCING AND PASS-
ING THE LAND ACQUISITION [ AMIEND-
MENT) BILL IN THE CURRENT SESSIUN,
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